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आदशे / O R D E R 
 

Per A. Mohan Alankamony, AM:- 
 

 

This appeal by the assessee is directed against the order 

passed by the learned Commissioner of Income Tax(Appeals)-7, 

Chennai, dated 22.12.2017 in ITA No.51/CIT(A)-7/2013-14 for the 

assessment year 2010-11 passed U/s. 250(6) r.w.s.144 of the Act.  

 

2.   The assessee has raised several grounds in his appeal 

however the crux of the issue is that the Ld.CIT(A) has erred in 
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confirming the order of Ld.AO who had made addition of 

Rs.21,58,600/- towards unexplained source. 

 

3. The brief facts of the case are that the assessee is an individual 

filed his return of income for the assessment year 2010-11 on 

17.08.2010 declaring total income of Rs.3,18,510/-. Initially the return 

was processed U/s.143(1) of the Act on 22.09.2011, subsequently the 

case was selected for scrutiny and thereafter assessment was 

completed on 28.03.2013 U/s.144 of the Act wherein the Ld.AO made 

addition of Rs.21,58,600/- towards unexplained source. The Ld.AO 

had made the addition because the assessee had deposited cash in 

his SBI account amounting to Rs.19,58,500/- and had further made 

payment towards credit card Rs.2,00,100/-. Since the assessee had 

not explained the source of the cash deposit and the source for 

payment made to credit card, the Ld.AO added the aggregate amount 

of Rs.21,58,600/- to the income of the assessee as unexplained 

source. Before the Ld.CIT(A) also the assessee had not furnished any 

explanation towards the source for the cash deposit and payment 

made towards credit card and further the assessee had not appeared 

before the Ld.CIT(A) during the first appellate proceedings. Therefore 

the Ld.CIT(A) confirmed the order of the Ld.AO.  Even before us the 

assessee has failed to appear at the time of hearing and also has not 
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furnished any details to establish his source for the aggregate amount 

of Rs.21,58,600/-. Therefore we also do not have any other option but 

to confirm the orders of the Ld.Revenue Authorities. Accordingly we 

hereby confirm the addition made by the Ld.Revenue Authorities for 

Rs.21,58,600/-.  

 

4. In the result, the appeal of the assessee is dismissed. 

 

Order pronounced in the open court on 23rd July, 2018 at 

Chennai.  
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